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Com Pral/ash ﬁharma son of C;hri Ishwari Prasad Sharma aacd “abodt

- 41 years, resident of Village and Post - Bagl.her Via Baaeri District

- Dholpur and presently working as Gramm Dak Savak Wat. Carrier, -
-Bagther Branch Post Offi_ce via Baseri Sub Post Office, District Dholpur. _
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,ucpuun“c-n of Posts, Ministry of \.Llinnhnquthll Int On""}cu.iun '

‘Technology, Dak Bawan, Sansad Marg, New Dé}hi. .
. -Principal Chief Post. Master General, Rajasthan Circle, Jalpur.
. Superintendent of Post Ofﬂce Dho!Du, Posta! Division, Dho!aur‘

(EVRIY

RESDONDtNTS

(By Advocate : Mr. Gaurav Jain)

L ORDER (QRAL)

» ;.'T'he applicant has filed this-éﬁ\' theﬂi’eby_pra}‘/ingffor'thjé following

retiefs:-

i)  That t‘we resoondents be d,rected to produce answer sheet

' of Paperl of the candidates those placed on panel with the

. answer sheet.of the applicant in ‘the. interast of justice and
Lnereuftcr respundems be further directed to re-vaiued the
answer sheet of the apolicant” and if aooacant found
meritorious then his name be placed on select panel with-
all. conseguential _benefits by -guashing .!ed:er date’d
25.08.2006 (Annexure A/1). ' :

(il) ~ That the respondent no. 3 be further directed to “O"Warc" s

[ -

the name of the aypil\.aﬁt to regional office for further .
action "as per provisions of Annexure A/3 .as appiicant



in ‘“heﬁ examinstion and entitled for selection in
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(iity  Any other o der direction or ralief may ‘
favour of the aﬁun\.au\., which may o desmed fit, just am.
_ proper tinder the facts and circumstances of the case
{(ivy That the cost uf" this application may be awarded i
2. Tha griavance of the applicant in this case is regarding impugned

order dated 25.09.20086 (Annexure ﬁ{/i}-whereby his represantation

| G

was rejmcted in terms of Ruia 14 (c) of Appendix 37 of the P&T Manual
/ol 1V aSsuCh appiicat%on'was not submitted within six months from

the date of declaration of result and the same was submitted after 8 1%

’

monfhs, It was men"aonec‘ in the said letter that there is also no

i
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provisicn in the rujes for revaiuation of answer shest in terms of Para

No. 15 of Appendix 37 of the P&T Manuai \/oi.'}?\/,‘ The grisvance of fhe

[t.

applicant is that his third request regarding giving him appointmant in

" another region has not been considered by the .espwndartc as such

reprasentation’ of the applicant has not bee-n censiderad in the right

-

d the
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perspective despite the fact that this Tribunal has déreét
applicént to ﬁie‘ representation before tha co 1pétent aythority. Further
, grie{/ahcé of the apg:é!icant;is‘ that thé said representaiion has besan
decided by the iower authority whareas in the terms of the order
passed by this Tribunal, the.répresentatioh which was a:dr}ressed to
Chief Post Masi::er Ganeral has to be décid—ed by him.
o ¥

3. Notice of fhis- mohrmoﬁ was given ?:,o- the resplondem:s. Th,é
respondents have ftled t;’lelr reply, Tn the rebly, the mqnomerts h
sfa*:ed-vthat pursuané: to Posiman’s Fxémér}ation held on :1.1,69.2005’{
fhe- result of which Wés deciarec;i on 0‘35@1,2396, the ép_xnt?cant has

secured qualifving marks in the said examination. According to the
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respondents the a'pptican;t has obtained 107 marke.: There were two
vacancies in OC category a.n.d both selected candidates of OC ca*;:egory
have secured 117 and 113 mariks respeactivaly. As such the apnlicant
was notf selected. So far’ as the stand of the applicannt that he should
be absorbed in another ragion pursuant to having Ejua!iﬁed the
examination, the itaﬁd taken by the rés‘ponden‘fs in Para Mo. 11 of
the -rép!yAis that 3 tlist of qualified candidates in examination of
!‘"J(;stman was forwarded to respondent no. 2 in which the.na}rﬁe of the
‘ap/piicant was seriai,i'zed_at sr. no. 1/9 in the fist of OC candidates for
further Cons&deraﬁ-on in the circle subject to avallability of any unfilled
vacant post in ény ofher division but the appiiéant cannot be absorhed

any where in absence of such-unfilled vacancies,

4. Thus in view of ghe stand so taken m the raspondents in thé
reply afﬁ.dav%’{} the main arievance of the appiicant thaf respondent no.
3 be diracted to forward the name of the applicant to Regional Office _
for furt?we.é‘ action as he has c;uaiiﬁéd the selection cannof be accepted.
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liaf as sought vide praver clause para &(i) stand salready
redressed in as much as the list of. the qualified candidates in
examination of Postman Was forwardad o R_espondent no. 2 in which
the narme of the applicant was also included but tha a;_:-y,;;i,ican'r_ cannot
5@ absorbed anywh‘ere in the absence of such unfilled vacancy. Thus
the grievance regarding third contention of the applicant that his néme
be forwarded to \R.egiona! -C?fﬁc_e for further action, has not been

considered while "‘passing the impugned order dated 25.09.2006
{(Annexure A/1) is of no consequence in view of the stand taken by the

respondents in the reply. As regards other relief, learned counsel for
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with no order as o
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the appiicant has not made any serious challeng

4. In view of what -has beean staied above, we

O

osfs.

ge and rigf

applicant is not antitled to anv relief, Accordingly,
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viaw of the stand taken bv the respondents in tha reply.

of the view that the

the QA4 is dismissed




